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SHRI C.T. DHANDAPANI : 1 have
already walked-out and I have already joined
the walk-out. Now, this is with regard to
the Shri Lanka matter, 1 have already dis-
cussed this matter with you. Kindly listen
to me.

MR. SPEAKER : No.

(Interruptions)

SHRI C.T. DHANDAPANI: In the
Human Rights Conventions at Geneva, our
Government has not condemned it...(/nterrup-
tions)

MR. SPEAKER : Not allowed. (Inter-

ruptions) I suppose, you had walked out,
Shri Eduardo Faleiro,

SHRI K. MAYATHEVAR (Diudigul) :
The Government has totally failed...(Interrup-
tions)

MR. SPEAKER : Not allowed. (Inter-
ruptions)

SHRI K. MAYATHEVAR : In protest
we are walking out,..(Interruptions)

SHRI CT. DHANDAPANI : We walk
out,

(Interruptions)
14,16 hrs.

Shri C.T. Dhandapani and some other
hon. Members then left the House.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported allegations by Mr, Seymour
Hersh in his recent book ‘The Price of Powe:’
against former Prime Minister of India, Shri

Morarji Desai.

SHRI EDUARDO FALEIRO (Mor-
mugao) : Sir, I call the attention of the
Minister of External Affairs to the following

matter of urgent public importance and I

request that he may wake a statement there-
on :-

““The reported allegations made by Mr.
Seymour Hersh in his recent book ‘“The
Price of Power’’, against Former Prime
Minister of 1ndia, Shri Morarji Desai.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAQO) : Mr, Speaker Sir, In Jupe 1983 a
book was published in the United States by
an American author Seymour Hersh entitled
““The Price of Power : Kissinger in the Nixon
White House”. The book deals primarily
with the years during which Dr. Henry
Kissinger was the National Security Adviser
to the US Government. The book which is
of nearly 700 pages and 41 chapters contains
one chapter (32 of 21 pages) which deals with
the period, immediately preceding the birth
of Bangladesh, Indo-Pakistan relations, and
the attitude of President Nixon and Dr.
Henry Kissinger towards India.

The chapter also contains allegations
against ‘‘a former member of the Indian Cabi-
net’” and subsequently identifies the person as
Shri Morarji Desai. Shri Desia had already
commented in public, calling the various
allegations as a “‘sheer mad story”. We have
subsequently received information that a
plaint has been filed in the US District Court
in Illinois on behalf of Shri Morarji Desai
by an Attorney, Shri Mahendra Mehta. A
plaint has also been filed in the Bombay High

Court. The matter is thus before courts of
law.

14.18 hrs.
(MR, DEPUTY-SPEAKER in the Chair)

SHRI EDUARDO-FALEIRO : Mr.
Deputy-Speaker, Sir, when 1 gave notice of
this Calling Attention, it was not my inten-
tion merely to assail the character or reputa-
tion of former Prime Minister, Mr. Morariji
Desai, We have seen how these Benches on
the other side have behaved for the last about
three years, We did not give them any provo-
cation because we thought about these people
who have played their role in the Indian
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political life, good or bad, it is for the poster-
ity to judge.

We are convinced that they have no
further role to play and there is no point in
beating them and accusing them of their acts
of omission and commission during their
regime.

There is a code appearing in this book
of Mr. Seymour Hersh ¢“The Price of Power”.
It raises a very fundamental question,

And the question is what steps, what
measures, are we taking, what measures is
this Government of this country taking, to
prevent this country from being a playground
of the activities of international agencies ?
Because of the geo-political situation of this
country, because of the sheer size and impor-
tance of this country in the comity of nations,
it has definitely an attraction for agencies from
all sides to come and obtain information from
high sources. Where the book becomes impor-
tant is in pointing out that this type of infor-
mation, the most confidential, the most secret
type of information, leaks out from the most
unexpected and from high sources indeed.

As early as May 29, 1967, the then
Foreign Minister Mr, M.C. Chagla had mads
a statement in this very House and he has
said and I quote :

‘| have asked the Intelligence Bureau
to complete the enquiry into the CIA
activities in this country

I would like to know what the Govern-
ment is doing to plug the loopholes and to
see that this type of high level information,
of confidential information, does not perco-
Jate to those countries which do not favour
us, and whose interests are again and again
and again ar}tagouistic to our interests and
security.

Who is this Seymour Hersh ? Is he a
journalist looking for sensational events, just
to give concocted stories to make a living ?
Or is he a journalist who wants to make his
flesh or is he a writer whose investigative
activities have obtained for him international

recognition ?

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : Like Magsaysay Award.

SHRI EDUARDO FALEIRO: All of
us are aware how during the Vietnam con«
flict, the American Command in South Viet-
nam as well as the US Administration as a
whole, were denying that they were indulging
in wholesale massacre of civiiians, women and
children, in their attempt to flush out the
Viet Cong insurgents, the Viet Cong revolu-
tionaries. This was being said throughout
Vietnam conflict. But there was no evidence
until the My Lai massacre. My Lai massacre
was brought to light and it was proved in
courts of law that American military person-
ncl had killed scores of innocent villagers,
women and children in their attempt to flush
out Viet Cong insurgents and for the first
time convicted them in a court martial to life
imprisonment,

DR. SUBRAMANIAM SWAMY : How
is it relevant ?

SHRI EDUARDO FALEIRO : Who
was the person to reveal to the world, to
expose to the world, the My Lai massacre ?
During the American conflict, the one person
who exposed to the world the way the
Americans were behaving by chilling and
maiming and massacring civilian women and
children in My Lai was Mr. Seymour Hersh.
The Americans were denying that they were
carpet bombing the country and they said
they had nothing to do with the conflict.
The Americans were saying that therc were
trucks of Viet Cong people coming from the
neighbouring countries infiltrating into South
Victnam but they were not taking-any action
in those countries. They were saying this
until it was proved, demonstrated and evi-
dence was given that American D 52 planes
were carpet bombing Kampuchea in the pro-
cess of destroying life and property. Who is
the person who revealed this to the world ?
The person who revealed this to the world
was Seymour Hersh. What are the specific
credentials of Mr. Hersh ? Mr. Hersh has
won a dozen journalism prizes.

For his account of the My Lai massacre,
he earned the 1970 Pulitzer Prize for Inter=-
national Reporting, the George Folk Award,
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(Shri Eduardo Faleiro)

the Sigma Delta Chi Distinguished Service
Award, and the Worth Bingham Prize......
(Interruptions) 1 will come to you, Dr,
Swamy. You managed to get a lot of publi-
city out of this and you continue getting,
Permit me to proceed...

MR. DEPUTY-SPEAKER : It is for
the Minister to reply.

DR. SUBRAMANIAM SWAMY : He
has also said that the population of West
Pakistan is six times that of East Pakistan.
Why don’t you quote that ? (Interruptions)
This writer says that also. Why don’t you
quote that ?

MR. DEPUTY-SPEAKER : It is for
the Minister to reply.

DR. SUBRAMANIAM SWAMY : It
is for you to regulate this,

MR, DEPUTY-SPEAKER : Please sit
down. Your name is not here

DR. SUBRAMANIAM SWAMY : He
is trying to establish the credentials of the
author. 1 want to know whether the popula-
tion of West Pakistan is six times that of
East Pakistan as this writer says.

SHRI EDUARBPO FALEIRO : This is
a very important Call-Attention where allega-
tions are levelled against a former Prime
Minister, an important national figure......
(Interruptions) We must have full opportunity
to substantiate them...

DR. SUBRAMANIAM SWAMY : You
must quote that also.

MR, DEPUTY-SPEAKER : You give
all the material to Mr. Rajda. His name is
bere. He belongs to your Party. Unfortu-
nately, your name is not here.

DR. SUBRAMANIAM SWAMY :
Suddenly, the Americans have become angels
for them.

Against Shri Meorarji Desai 352

MR. DEPUTY-SPEAKER : Mr.
Faleiro, you please stick to the Call-Atten-
tion .

SHRI EDUARDO FALEIRO : For his
reporting on the secret B-52 Bombing of
Cambodia, he was awarded the Roy M.
Howard Public Service Award and a second
Polk Award in 1974. The next year he won
the Drew Pearson Award, the John Peter Zen-
ger Freedom of the Press Award, the Sidney
Hillman Foundation Award, and a third Polk
for his stories on the CIA and Chile, and
CIA domestic spying. And in 1981 he receiv-
ed a second Sigma Delta Chi Award and his
fourth Polk Award for two articles in the
New York Times Magazine on the involve-
ment of former CIA officials in arms sales to
Libya.

PROF. MADHU DANDAVATE
(Rajapur) : Bharat Bhushan also.

SHRI EDUARDO FALEIRO : He is
not a run-of-the-mill journalist looking for
sensations. He has made astounding revela-
tions regarding the role of the CIA, and not
one of them has been challenged. This is
Mr. Seymour Hersh.

Now what has been the record of Mr.
Morarji Desai on foreign policy. Due to his
convictions or otherwise or just coincidence,
Mr, Morarji Desai, whenever he came-he
will not come any more, I am sure-whenever
in the past he came to take stands on funda-
mental decisions, has always happened to be
on the side which was the side of American
Administration thinking. It begins with my
own case of Goa. In 1961, Mr_ Adlai Steven-
son came rushing to Delhi and implored
Nehru to stop Krishna Menon from sending
the Indian army to liberate Goa, Morarji
dittoed the U.S. stand. In 1966, he gota
collection of his articles published in a book
form entitled ‘In My View’. In his piece on
non-alignment, he wrote : “It is incumbent
on us to recognise Israel and to give equal
status to South and North Vietnam. In res-
pect of Formosa, we will have to recognise’
the facts of the situation.”

In the 1977 clection campaign for Parlia-
ment, Mr. Desai threatened to tear up the
Indo-Soviet Friendship Treaty if the Janata
came to power. But he.. (Interruptions)



353 Allegations by Mr, Seymour Hersh BHADRA 4, 1905 (SAKA) Against Shri Morarji Desai (CA) 354

MR, DEPUTY-SPEAKER : No runn-
ing commentary please. Allow him to speak,
There are four more Members and we have
to go to the mnext item of business at3
O’ Clock.

SHRI EDUARDO FALEIRO : Dr.
Swamy, you have had your say. Give me a
few minutes,

Mr. Desai denounced the merger of
Sikkim into the Indian Union as ‘annexa-
tion’, He called it ‘annexation’.

He called it an annexation—the merger
of Sikkim into the Indian Union as annexa-
tion. In 1974, Dokaron nuclear explosion
was conducted, Shri Desai called it ‘thought-
less and rash’. On the eve of the Havana
Summit in 1979, Shri Morarji Desai’s con-
duct was that he said- that he would not
participate in that unless Shri Anwar Sadat
was invited, That was the time when the
entire Arab World was up in arms against the
campaign between Egypt and Israel. He had
been bundled out of power before the
Hawana summit. Mr, Morarji Desai, in a
much greater embarrassment to India, invited
Shri Moshe Dayan to Delhi and had a cland-
estine talk with him. (Interruptions) The
man who was anintermediary in the whole
affair of Mr, Moshe Dayan’s visit has not
been told, The man was one Mr. Gachi a
wellknown racketeer. I will not say who he is
and without deriving any conclusion, was a
day to-day and almost day-to-day visitor to
Mr, Kanti Desai’s residence. Sir, last year,
when the whole of India was agitated over
the U.S. F16 deal with Pakistan as part of
the 3.2 billion dollar military package, among
the leaders of this country, only Mr, Desai
stood four-square with the military regime
and he unabashedly had spread the canard
that while he was the Prime Minister, Mr.
Kosygin had advised him to send the Indian
army to break up Pakistan. (Inferruptions)
The Americans supported him. Mr. Deputy-
Speaker, Sir, what I am saying is a matter of
record in this House and in the whole press.

AN HON. MEMBER
body agree with this ?

Can any-

SHRI EDUARDO FALEIRO: Mr,
Deputy—Speaker, on the even of the New
Delhi NAM, Mr Desai, modelled for the
American Lobby, had denounced the Indiam
policy on Afghanistan and I Kampuchea.
This is, Mr. Deputy—Speaker, Sir, the re-
cord of Shri Desai. Mr, Desai’s/stands are
different on different international and
foreign policy issues. (Interruptions) That
is the point 1 am trying to make out.
(Interruptions)

-

MR. DEPUTY-SPEAKER : Don't
interrupt him. The Minister will only re-
ply to Mr. Faleiro.

SHRI EDUARDO FALEIRO : Mr,
Deputy-Speaker, may I now go on ? ([Inter-
ruptions)

MR, DEPUTY-SPEAKER : Please
sit down. No interraptions during the cal-
ling attention will go on record. Why do
you all worry ? (Interruptions)**

MR. DEPUTY SPEAKER : Nothing
other than Shri Eduardo Faleiro will go on
record.

SHRI EDUARDO FALEIRO : May I
now refer to the remarks made by Mr.
Hersh ? (Interruptions)

MR. DEPUTY-SPEAKER : You can-
not stop him from quoting. If it is unpar-
liamentary, we ourselves will take care of it.
Mr. Faleiro, please go ahead.

SHRI EDUARDO FALEIRO: What
Mr. Hersh said in substance is this. During
the 1971 conflict between India and Pakistan
a highlyplaced person and who was close to .
the Indian Cabinet—it must necessarily be
understood as a Member of the Cabinet—
per force passed on all the relevant informa-
tion. (Interruptions)

MR. DEPUTY-SPEAKER :
come to the point.

Now you

** Not recorded.
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SHRI EDUARDO FALEIRO: 1 am
now coming to the point. Sir, we are
making serious allegations against the former
Prime Minister. We must go through the
allegations. (Interruptions) The allegation
is there. (Interruptions)

Now, what does Mr. Hersh say’? The
accusation is that a man in high place who
could manage to get information from the
highest source in the Government because
of his position passed this strategic informa-
tion to the U_S. administration. I quote
what Mr, Hersh says on page 450 of his
book:

“For the next six months until the
final defeat of Yahya Khan at the
hands of India, Nixon and Kissinger
constantly invoked their ‘reliable
sources’ to justify the White House's
hard line towards India. The source
was never named for an  obvious
reason. The informant was reporting
from India through the CIA  Nixon
and Kissinger may have been honoura-
ble in protecting the man but the few in
the American government who know his
identity must also have known that his
information was highly biased. The
informant was undoubtedly Morarji
Desai, a prominent Indian politician
who was fired from the post of Deputy
Prime Minister by Indira Gandhi in
1969 but continued after a bitter poli-
tical dispute. Desai was a paid infor-
mer for the CIA and was considered
one of thc Agency's most important
‘assets.” He had been in public life
since the late 1940s serving as Chief
Minister of the State of Bombay...

SHRI GEORGE FERNANDES (Muza-
flarpur) : Mr. Deputy Speaker, Sir, I rise on
o &2 point of order. The hon. Member is
quoting from a book, I was here by chance
glancing through the book as he was quoting
the lines. I find that he decided to skip
four words. This is not fair. 1 will point
out these words: ‘“who was fired from the
post of Deputy Prime Minister by Indira
- Gandhi in 1969—but stayed in her cabinet.’
This is being

(Interruptions)

SHRI EDUARDO FALEIRO: Sir, 1
am quoting in full. I request Mr._ Fernandes
not to get unnecessarily excited.

SHRI GEORGE FERNANDES : Sir,
this amounts to misleading the House. You
must protect the House,

SHRI EDUARDO FALEIRO : Please
read it yourself,

MR, DEPUTY-SPEAKER : You can-

not ask him to read. You may yourself
read.

SHRI EDUARDO FALEIRO : 1In
fact, I will go to this point again. I quote :

“Desai was a paid informer for the
CIA and was consideied one of the
Agency’s most important ‘assets’...”
He had been in public life since the
late 1940s serving as Chief Minister of
the State of Bombay, as Finance Minister
and briefly as Deputy Prime Minister.
He was a political reactionary and a
bitter opponent of Prime Minister Mrs,
Gandhi. His hostility showed repea-
tedly in his 3-volume “The Story of my
life” published in India in the mid
1970s.

PR OF, MADHU DANDAVATE
‘Reactionary’ means onc who was reacting
sharply. (Interruptions)

MR, DEPUTY-SPEAKER : Hon.
Members must remember that we are dealing
with a former Prime Minister of India.
Therefore I don’t like terms like ‘shame’ and
all that in the House. It is not proper,

Please go on. Please conclude now.

SHRI EDUARDO FALEIRO : “These
American Intelligence Officials recall
that Desai was a star pefformer who
was paid § 20,000 a year by the CIA
during the Johnson Administration
through the 303 Committee, the cover
Intelligence Group, that was replaced
by the 40 Committee under Nixon and
Kissinger. One official remembers that
Desai continued to report after Nixon’s
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election, much of his information
having to do with contacts between the
Indian Government and the Soviet
Union, According to this official,
Kissinger was ‘Very impressed with the
asset. He couldn’t belicve it was really
in the bag”

MR. DEPUTY-SPEAKER Please

be brief.

SHRI EDUARDO FALEIRO : T can't
be brief; I have to give the whole thing.

SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur) : How long is he allowed
to speak ?

SHRI EDUARDO FALEIRO : So,
this is what Mr_ Hersh has got to say, Was
he saying it on his own ? Js he the first
person to say this ? Or, has it becen stated
by other writers ?

MR. DEPUTY-SPEAKER There-

fore, what are your questions now ?

SHRI EDUARDO FALEIRO : We
will go to the question now. 1In his Book,
““The White House Years,” in page 856 of
the Indian Edition, Kissinger, while discus-
sing the India Pakistan crisis of 1971 had
this to say :

‘In May 1971 we learned from sources
theretofore reliable that Mrs. Gandhi
had ordered planes for a lightning
‘Israeli-type’ attack to take over East
Pakistan. And we had hard evidence
that India was dispersing aircraft and
moving combat troops and armour to
the border, Nixon took the reports
seriously enough to order on May 23
that if India launched such an attack,
US economic aid to India was to be cut
off. I assembled the WSAG on May
26 to review our policy in the event of
a war,’

Kissinger makes no mention of a Mini-
ster if that is the point taken. Kissinger

makes no mention of a Cabinet Minister in
Indian Government if that is the point
taken. Kissinger says merely ‘a source here-
tofore reliable’

SHRI AK. ROY (Dhanbad): I rise
on a point of order. My point of order is
this. Whenever we speak on the Calling
Attention Notice or Motion, we are shown
the rules that it should be done with a brief
statement and then a question. I remember
that when Mr Appu’s case came here, it was
also a very sensational case and then those
who stood on that issuc were simply silent
thinking that no locture is allowed. I would
like to say this to the Ho use, that this brings
glory to none. Morarji Desai has served
the Congress Party more than Mrs Gandhi,
I tell you, If an American writer writes
something saying ‘Parliament is a captive
Parliament’ then should Parliament dance to
his tune ?

The American writer may write some-
thing. Why should we act as their agents ?
(Interruptions) We may seek explanation
from the Government whether they are cor-
rect or not. But this is not something
which we should relish.  (Interruptions)

MR, DEPUTY-SPEAKER :
Minister reply to him,

Let the

(Interruptions)

SHRI A.K. ROY: LlLet him reply
whether these arc facts (Interruptions)

MR. DEPUTY-SPEAKER :
please go to your seat.

Mr. Roy,

(Interruptions)

MR. DEPUTY-SPEAKER: Do not
record whatever he says.

(Interruptions)**

MR. DEPUTY-SPEAKER: You go
to your seat. 1 have already appealed to
the House to observe restraint, Mr. Roy,
you please go to your seat. You have made
your point.

(Interruptions)

*¥*Not recorded.
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SHRI A K.ROY: We are giving pub-
licity to the foreign writer., Let the Govern-
ment say whether this is correct or not.

(Interruptions)

SHRI EDUARDO FALEIRO : Mr. De-
puty-Speaker, Sir, the Minister of External Aff-
airs while replying to a connected question in
the other House, took defence that we are not
going to hold an enquiry because there is a
precedence for not holding an enquiry when
Senator Moynihan, in his publication “A
Dangerous Place” made allegations against
Mrs, Indira Gandhi, then the Government
took this stand that ¢let her go to the court.’
In fact, Mr. Desai himself; when he was
Prime Minister, had said that these allega-
tions were without any basis which Moynihan
withdrew,

DR. SUBRAMANIAM SWAMY : He
did not withdraw. You see the records.

(Interruptions)

SHRI EDUARDO FALEIRO: You
are misinformed. You are not right. (In-
terruptions), Mr. Moynihan was questioned
by an Indian reporter in the United States.
Mr. Moynihan had said ““I cannot say that
Mrs. Gandhi took the money herself. But
Mrs. Gandhi was the President of the Con-
gress Party at that time. So, she must have
known.” Then Mr, Moynihan withdrew.
What did Mr, Morarji Desai do? 1In a
statement, in an interview to the Christian
Science Monitor of 20th April 1979, Mr.
Morarji Desai, for whom s0 many pcople
are shedding tcars and asking to have an
enquiry, he said and I quote :

“Prime Minister Morarji Desai has said
it was open for her to sue Senator
Moynihan if the allegation was untrue,”

SHRI1 RAVINDRA VARMA (Bombay
North) : That is what he has done.

SHRI EDUARDO FALEIRO I will
now inform the House what Mr. Desai had
said in an interview to the Free Press daily.
He said that the allegations are very serious.
It is for the Government of India to institute
an enquiry and find out the truth,

SHR]1 RAVINDRA VARMA : He has
filed a suit to the Court, Why do you
suppress that fact ?

SHRI EDUARDO FALEIRO: Mr.
Varma, I have high regards for your intelli-
gence, Nobody in this House or in this
country is ignorant that Mr. Desai has gone
to the Court. The point is this that when
Mr. Desai felt that false allegations were
made against Mrs. Gandhi, the allegations
were withdrawn by Mr. Moynihan.

DR. SUBRAMANIAM SWAMY
Not withdrawn.

SHRI EDUARDO FALEIRO : It is a*¥
Mr, Desai had said in an interview ‘let Mrs.
Gandhi go to the court”” But when great
allegations are made, now he says that the
Government of India should enquire into the
allegations. Now, who has taken the
money ?

(Interruptions***)

MR. DEPUTY.SPEAKER : What he
said has not gone on record; this is also not
going on record.

(Interruptions***)

MR. DEPUTY-SPEAKER : This is
not going on record,

Please conclude now.

SHRI EDUARDO FALEIRO: Who
has got twenty thousand dollars per years ?...

(Interruptions)* =*

MR DEPUTY-SPEAKER : This also
is not going on record,

**Expunged as ordered by the Charr,
**¥Not recorded.
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SHRI EDUARDO FALEIRO: After
the resolution in the Lok Sabha, after the
Vaidyalingam Commission’s report, after the
recent disclosure of Shri Sanjeeva Reddy, ex-
President of India, all fingers point at one
person. In fact, there are other persens
also to whom the fingers point.

MR. DEPUTY-SPEAKER : Please
conclude now, It has been endorsed by the
Hon. Speaker that the first Member in the
Calling Attention shall take not more than
12 minutes. You have taken already more
than 20 minutes. The subject matter of the
Calling Attention should not take much
time. :

- SHRI RATANSINH RAJDA (Bombay
South) : When our turn comes, kindly allow
us also this much time.

MR. DEPUTY-SPEAKER : This is for
him as also for you, I am telling him to

conclude.

SHRI EDUARDO FALEIRO : The
Vaidyalingam Commission, the resolution of
the Lok Sabha, and the recent disclosure of
President’s letters have disclosed the nature
of the people who were close to the Prime
Minister. (/nterruptions).

I have given notice of these allegations.
A former Special Assistant to Shri Morarji
Desai in the Administrative Reforms Com-
mission is the Director of a particular
Centre...

MR, DEPUTY-SPEAKER : You have
been told that you must take full responsibil-
ity for what you are placing before the
House now.

SHRI EDUARDO FALEIRO : I have
not been told ; I have written that myseif in
my own hand-writing

MR. DEPUTY-SPEAKER : You have
been told and you have given in writing also,

SHRI EDUARDO FPALEIRO : This
Centre had got itself registered as a Trust
and was enjoying exemptions from lncome-

tax, he had drawn donations from State
Governments and other agencies and had
misused them. This man was drawing Rs.
30000, every month and was working as a tool
of foreign agencies and drawing large funds
from them without filing returns under FCRA.
He was also diverting funds to Goa for sett-
ing up a polymer synthetic industry.

The aims and objects of this so-called
Centre are inter alia to carry out study pro-
jects on various national issues like integra-
tion, industrial policy, population policy,
family planning, foreign policy, nuclear
policy, rural development etc.

The Centre is reportedly working in
collaboration with certain foreign-based pri-
vate research organisations like the Research
Associates (Asia) Ltd., Hong Kong, and the
Asia Press Foundation, Manila. Some of these
organisations have links with foreign intellig-
ence agencies. The Manila based Asia Press
Foundation is a known outfit of the C.I.A.

The Centre also derives its income for
services rendered to various industrial estab-
lishments and foreign based organisations.
Though its precise financial position could
not be ascertained through discreet enquiries,
the Centre has not filed any returns with
Ministry of Home Affairs about the funds
received by it from abroad as required under
FCRA, 1976,

The man concerned is Dr. V.A. Pai
Panandhikar, and the Centre is Centre for
Policy Research, There are enough people...
(Interruptions)

DR. SUBRAMANIAM SWAMY : Will
you care to make the statement outside the
House ?

SHRI EDUARDO FALEIRO : Lastly,
who has supplied all this information and
put Mr, Hersh on the track of this ?

Now, Sir, the distinguished colleague of
ours can help us. Mr. Vajpayee in an inter-
view given to the PTI in Washington date-
lined July 16, has said this and I quote from
the agency report :
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PROF. K.K. TEWARY (Buxar):
Dr, Swamy is happy now.

SHRI EDUARDO FALEIRO : “The
BJP President, Mr. Atal Behari Vajpayec
. has said that even before the publication of
Seymour Hersh’s book, he has bcen told by
a person in the US with high connections in
New Delhi that the book was coming making
serious allegations against Mr. Morarji Desai.
Mr Vajpayee told the Indian newsmen here
yesterday that this person also had close
links with the US Embessy in New Delhi.

Mr. Vajpayee said he met the former
US Ambassador,” the natorious Senator—
““Deniel Moyniham’ and so on and so forth.

But the question that the Minister
should ask Mr. Vajpayee and Mr. Vajpayee
can enlighten and educate us in this regard.
Who is this person who had the before-hand
konowledge tnat the book is being published ?
Who is this person ? What is the relation of
this person with Mr, Vajpayee ? Why does
he go to Mr. Vajpayee in preference to any-
body else and why ? Why did not Mr. Vaj-
payee inform the Government of India that
this book is coming ? These are the questions
I would like the Minister to reply and tell us
as to the credentials of Mr, Hersh and also
what steps are being taken to plug this type
of leaks in which even a person at such a
high-level as Mr, Morarji Desai is allegedly
involved ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
I don’t know what to say.

SHRI SUNIL MAITRA (Calcutta
North East) : Sir, the Minister can speak
uptil 3 p.m, Then we take up the Private
Members’ Bill.

MR. DEPUTY-SPEAKER : I will take
the sense of the House.

SHRI P.V. NARASIMHA RAO : Sir,
I have to confess that in the light of what I
bave said in my statement, I find the question
of antecedents or the credibility rather totally
unconnected with this matter. The matter is
now in a court of law, The only difference
between the precedent case to which the

Hon. Member referred and this case lies in
the fact that the previous government, when
they were faced with a similar situation,
started with a presumption and the then
Home Minister said and I quote ;

““The normal presumption would be that
Mr. Moynihan would not have gone on
record on an issue like this, had there
not been any element of truth in it.”

In this case, we have not done this,
We have not raised this presumption. We
have merely said the matter is in a court of
law. We have no comment on the matter.
Meanwhile, of course, Members are free to
draw their own conclusions. That is all I
could say at this moment_

MR. DEPUTY SPEAKER : Hon. Mem-
bers, we have to take up at 3 O’ Clock-only
two minutes more-the Private Members’
Business and we will go upto 5.30. Still some
Official Bills have got to be introduced and
Matters under Rule 377 have got to be
completed. Therefore, what is the suggestion
of the House ?

AN HON, MEMBER : Sir. we intro-
duce the Bill.

SHRI RAM VILAS PASWAN (Haji-
pur) : No, How can this be done,

SHRI RAMAVATAR SHASTRI

(Patna) : You cannot pass the Private Mems-
bers Bill.

MR. DEPUTY-SPEAKER : I am told
the Call Attention cannot be interrupted.
Supposing the Call Attention is over, then
we can go on to Matters Under Rule 377.
Call Ailtention has got to be over. At 30O’
Clock we have to take up the Private Mem-
bers’ Business, Shall we take up the Private
Members’ Business with the permission of the
House at 4 O’ Clock ?

SEVERAL HON. MEMBERS : No.

(Interruptions)

MR. DEPUTY-SPEAKER : We finish
this item

(Interruptions)



]

MR. DEPUTY-SPEAKER Please
listen, shall we take up Legislative Business,
introduction of the Bills.

SEVERAL HON. MEMBERS : No.
15.00 hrs.

MR. DEPUTY-SPEAKER : I am com-
ing to that, (Interruptions)

DR, SUBRAMANIAM SWAMY : You
have allowed them to let out this propaganda
here, (Interruptions)

MR. DEPUTY-SPEAKER : How long
will the Calling Attention go on ? Private
Member’s business is there, I think we will
take up other items. (Interruptions) If all of
you speak at the same time, how can I
follow ? That is the difficulty.

PROF. MADHU DANDAVATE : I am
on a point of order, My point of order is
that according to rules, once Calling Atten-
tion starts, its progress cannot be disconti-
nued, or intercepted. You can check up,

MR. DEPUTY-SPEAKER : I agree.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
After this Calling Attention, we will take up
other business and sit a little later to pass
the Bills. (Interruptions)

MR. DEPUTY-SPEAKER : I have
taken the sense of the House. Now Mr.
Paswan.

AN o fadm wrgaE (FrAYR) ¢
JqreqeT I, GINGA A OAY HAF IO
Fr9 g fF sad FAT 9T §3 FT AR
TAT @7 ¥ FEREA AT | TG JAT FT
JuarT § A forg a<g & arax waay F7
s g faar,...

(Interruptions)**
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MR. DEPUTY SPEAKER Don’t
record anything, whatever he says, Don’t
record, He should come to the subject.

(Interruptions)**

MR. DEPUTY SPEAKER : Don’t re-
cord anything whatever he says, Don’t re-
cord, He can come to the subject,

(Interruptions)**
Don't

MR. DEPUTY SPEAKER :
record anything, except the subject.

(Interruptions)**

MR. DEPUTY SPEAKER : I have
not permitted anything to be recorded, any-
thing whatever he has said. I have said:
“Don’t record anything,” It is his personal
opinion, Whatever he has said has not
been recorded. It is for me to decide about
this, and not others.

(Interruptions)**

MR. DEPUTY SPEAKER: I have
not allowed anvthing to be recorded. After
all, it concerns me. He is in a very angry
mood, He is my good friend. I have not
allowed the recording of anything of what-
ever he has said.

(Interruptions)<*

MR, DEPUTY SPEAKER : That is all
right, [ have told you. Mr. Paswan, are you
continuing ? Are you going to speak ?
Come to the subject. Or, I will call the
next person.

DR, SUBRAMANIAM SWAMY : Sir,
one hon. Member called Mr. Morarji Desai
as a CIA agent, and you Kept quiet,

PROF. K. K. TEWARY (Buxar) : This
is very unfair, What happens here is related
to the question of dignity of the question,
not to you as an individual Sir, with you

**Not recorded.
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as an individual T am not concerned. It is
a question of the dignity of the Chair. See
the sense of impunity with which this Mem-
ber is speaking. You should establish heal-
thy traditions in this House.

MR. DEPUTY SPEAKER : You have
understood him_, Leave it; leave it, It is
all right.

PROF. K K. TEWARY : Give a ru-
ling. It is very unfortunate, You are in
the Chair,

MR. DEPUTY SPEAKER : I have not
allowed the recording of anything of what-
ever he has sad.

(Interruptions)**

SHRI CHANDRAIJIT YADAV (Azam-
garh) : I want to rise on a point of order, I
think there are certain things which you, Sir,
should not overlook because this house has
certain rules and regulations for functioning.
Unless and until we function according to
those rules, T think this House will become
a place for accusations and counter-accusa-
tions. I am very sorry to say that this
House itself degrading itself, losing its
dignity. Firstly, 1 think it is a very well
established rule and practice...

No member is allowed to make any
allegation. I can understand that this cal-
ling attention relates to a certain particular
item. (Interruptions) Not that you bring
a fresh chargesheet against a member who
has no right to defend himself. (2) I think
you should look into it and see that it
should be deleted and it should be expunged.
Secondly, I am very unhappy with what Mr,
Paswan had said, You may overlook it, but
it is not good if he charges you* 1 think
that should also be withdrawn or it should
be expunged.

(Interruptions)

SHRI RAM VILAS PASWAN : I will
tell this thing a thousand times.

(Interruptions)

PROF. N.G. RANGA (Guntur): I
can very well understand your anxiety in the
House to conduct its business in spite of
what falls from the lips of angry people.
Nevertheless, there must be a limit. 1 do
not know the provocation. (Interruptions)

MR, DEPU1Y SPEAKER : What-
ever you have said I have noted, All right,
You come to the subject; don’t forget the
subject proper,

A g vEd (JEHIST) ¢ Tg IeW
®T AYATT g | 98 Fgd TFHITATHAT g |

(zwawra)

MR. DEPUTY SPEAKER: It is all
right

SHRI RAM PYARE PANIKA (Rober-
tsganj) : It is a question of the dignity of
the Chair.

(Interruptions)

SHR1 HARISH RAWAT: It is a
very serious matter; it should not be over-
looked.

MR. DEPUTY SPEAKER : I have
already noted all your points. Mr. Paswan,

SHRI BUTA SINGH : It is a matter
of great concern for the whole House, as Shri
Chandrajit Yadav has pointed out. The
hon. member, Shri Paswan has referred to
the person and the Chair both. It is not
so easy that you get it expunged and the
member insists on repeating this thing. This
is a matter which the House is seized of and
we would like to take action on this.

(Interruptions)

SHRI RAM VILAS PASWAN: Jam
ready for it.

*¥Not recorded.

*Expunged as ordered by the Chair,
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AY g g gaare (EATHT)
# o 7% A19 g1 AR TESF fag €@
F1 fam®wz o fzar &1 dra 950 81 g
21 T FIST IA17 & Frfaa g & | a8
&7 famw fzar & 1+ =9 fg=dr o fasga
At srad o feedr |t w5 v e agl
g |

(sag 1)

SHRI RAM VILAS PASWAN: The
Speuker will dcaide it.

(Interruptions)

SHRI BUTA SINGH : You may be
very lenient; you may be very generous;
you may be very kind, but we cannot allow
the Chair to be insulted in this fashion,
Therefore; unless it is decided, we will not
lisien,

(Interruptions)

DR. SUBRAMANIAM SWAMY
Did you hear when your member said that
Mr. Morarji Desai is a CIA agent ?  Where
were you then ?

(Interruptions)

SHRI BUTA SINGH : Under the
rules, it is very clear......

(Interruptions)

SHRI RATANSINH RAJDA: You
cannot call Mr., Morarji Desai as a CIA
agent.

(Interruptions)

SHRI BUTA SINGH : We are gove-
rned by the rules; and the members cannot
flout the rules of the House, the Chair and
the person in the Chair, Therefore, it is a
very serious matter and I would like to give
a serious thought to this. Simple expun:-

tion or expunging things from the procee-
dings will not satisfy us, The member
should withdraw his words.

(Interruptions)

SHRI RAM VILAS PASWAN : No,
no.

DR. SUBRAMANIAM SWAMY:
No. You first made Mr. Faleiro to with-
draw his words, Then we will consider it.
(Interruptions)

PROF, K.K. TEWARY : It has no
connection with that, (Interruptions)

SHRI HARISH KUMAR GANGWAR :
There is no question of withdrawing them.
He had also said the same thing.

PROF, K.K, TEWARY : Mr, Depu-
ty-Speaker :  What is the ruling 2 What is
your ruling? We want a ruling on t(his
question,

(Interruptions)

The Parliamentary Affairs had made a
request to you,

SHRI GEORGE FERNANDES : His
request 8 out of order, (/nterruptions)
His request is out of order,

PROF. XK.K. TEWARY : 1 insist on a
ruling,

AN wm fame qmEw o @ ST
91 9« W & TAF0 aga aedear &
faar T =rfEd |

MR. DEPUTY SPEAKER :
noted it,

He has

(Interruptions)

MR. DEPUTY.SPEAKER : It is Jeft
to him,
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ot vm fade qrEaE o YAgd TqH=
oAl fY AIATH X F AT TEH AW

g !

gy fa2er =AY ST ¥ ST AT
wi g |

(Interruptions)

@iftg@ & 1 FET 8 STFT TR
o= fFar g1

(Inrerruptions)

gy aamr & f& A0 & a9
yar 2 & gamAr agar § & 91 a0
FHIT AT AT & |

WY WIAZTA T F27 2

We had twice, but only twice, interfered

in Indian politics to the extent of pro-

viding money to a political party.
Both the times this was done in the
face of a prospective Communist victory
in a State election, once in Kerala, and
once in West Bengal, where Calcutta is
located. Both the times the mony was
given to the Congress Party which had
asked for it. Once it was given to
Mrs. Gandhi. (Interruptions)

PROF. MADHU DANDAVATE:
When hLe read about Shri Morarji Desai no-
body was disturbed.

SHRI JAGDISH TYTLER (Lelhi
Sadar) : Sir, a very important point,

You should find out who was the Trea-
surer of the Congress Party at that time,
Shri Morarji Desai was the Treasurer of the
Congress Party then.

(Interruptions)

PROF. MADHU DANJDAVATE : We
could not hear it properly,

MR. DEPUTY-SPEAKER : All the
people are talking simultaneously.

(Interruptions)

MR. DEP U T Y-SPEAKER : Hon,
Members, if this House becomes a political
forum, it is impossible. to run the House
because now all political issues are raised
whether from this side or that side. Please
listen to me. If this House is converted
into @ political forum I make it very clear
that 1 cannot—that we cannot run the
House_

(Luterruptions)

MR. DEPUTY-SPEAKER : We can-
pot run the House like this. And 1 would
request you to come to the subject maitter,

(Interruptions)

MR. DEPUTY-SPEAKER : [f poli-
tics is d'scussed in this House we cannot
come to any conclusions, We cannot have
any deliberations in this House.

(Interruptions)

PROF. MADHU DANDAVATE
When Mr. Faleiro was quoting you did not
object to it,

MR, DEPUTY- SPEAKER : It is
impossible to discuses anything in this House,
at this rate,

(Interruptions)

MR. DEPUTY-SPEAKER : This is
not a forum for political discussion, Mr,
Ram Vilas Paswan please avoid politics,

(Interruptions)

SHRI RATANSINH RAJDA : You

are powerless now. Why did you allow Mr.
Faleiro ?... (Interruptions)

MR. DEPUTY-SPEAKER If you
continue like this T will go to the next itemn.

(Interruptions)
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MR, DEPUTY-SPEAKER : I said;
Do not convert this forum into a political
forum... (Interruptions) Mr. Ram Gopal
Reddy... Put your questions...

(Inrerruptions)

MR. DEPUTY-SPEAKER Do not

record anything. Let us see.
(Lnterruprions)**

MR. DEPUTY-SPEAKER : This is
not the way, I will not allow you,

(Interruptions)**

PROF, MADHU DANDAVATE : 1
am on a point of order,., (/nterruptions)

L
MR. DEPUTY-SPEAKER I can
face any sitoation,,. (Interruptions) Ask
him to go to his seat... (/nterruptions)

PROF, MADHU DANDAVATE : 1
am on a point of order under rule 376,

1 will formulate my point of order.
Just when Shri Ram Vilas Paswan was spca-
king, he was quoting something—I do not
want to go into the merits of the case—there
were some remarks in the book which went
against Mrs., Indira Gandhi, people were
disturbed and you said: do not politicalise
the issue, this is not the forum for that,

MR. DEPUTY-SPEAKER : T never
stopped him when he was referring to the
Prime Minister, | never did that But
when he was entioning that a particular
party received a particular amount and all
that, 1 said: do not politicaliee these
things, I said it only when he said that
such and such a party...

PROF. MADHU DANDAVATE: Let
me finish my point of order.., (laterruptions)
Will you bring them to order ?

MR. DEPUTY-SPEAKER : 1 have

allowed Prof. Dandavate.

PR O F. MADHU DANDAVATE :
Under your residuary powsar you have allow-
¢d me and 1 accept whatever you have clari-
fied just now. But I want to remind you
that when our hon. colleague, Shri Faleiro,
was actually reading certain extracts from
the same book-—only the page was different—
at that time nobody in the House, including
yoursclf, intervened in the matter, My only
request 1o you is that, as far as hon. Mem-
bers of this side of the House are concerned,
they have the same liberty to quote from
the same book and, therefore, there is no
politicalisation. There is no attack on the
Prime Minister, He was only quoting from
that book and, therefore, it was perfectly in
order,

MR DEPUTY-SPEAKER : I want
to reply to this, When some hon, Mem-
bers from one said ‘“shame’. and all that, I
said that we are dealing with a subject in
connection with a former Prime Minister of
our country, Shri Morarji Desai, and there-
fore T want that members should observe
restraint, It is in the proceedings. 1 said
these words should not be used by any mem-
ber; I have said that, I intervened in the
case of Shri Ram Vilas Paswan not because
he was speaking about the present Prime
Minister... I never objected earlier. It is
there.

(Interruptions)

PROF, MADHU DANDAVATE: He
was saying he has a very high opinion about
Shrimati Indira Gandhi.

MR. DEPUTY-SPEAKER : You are
confusing the issue, He mentioned he has
seen in the book that a particular political
party got some amount from some person.
I said: do not politicalise this issue; if some
party says this party has got it; then this party
will say that another party has got it ; there-
fore, do not bring in such issue. That is way I
said, do not make it a political forum,
parliament is a deliberating forum.

*¥Not recorded.
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) :  You have said
that Parliament is not a political forum.
Will you tell us what forum is it ?

MR, DEPUTY-SPEAKER : 1 still
hold that Parliament is not a political forum;
it is a deliberative forum.

SHRI SATYASADHAN CHAKRA-
BORTY : 1Is it a non-political forum ?

MR. DEPUTY-SPEAKER : Profess-

or, please go and refer to the Oxford Diction-

ary. What is Parliament ? It is a deliberative
forum, Nowhere in any dictionary 1 have
scen that Parhament is a political forum,

(Interruptions)

MR. DEPUTY-SPEAKER : You

please sit down; you do not know all these
things.

SHRI BUTA SINGH. : We must
know what is the discussion in the House.
As you rightly pointed out, in this kind of
atmosphere it is very difficult to find out
where the truth lies.  The subject matter of
the discussion, if with your permission 1 may
rcad out the Calling Attention given by so
many members, .,

AN HON, MEMBER :
of order?

Is it a point

MR. DFPUTY-SPEAKER :
allowed him.

1 have

SHR1 BUTA SINGH : The subject
matter of the discussion is very very clear,

“] call the attention of the Minisier of
External AfTairs to the reported allega-
tions made by Mr. Seymour Hersh in
his recent book *The Price of Power’
against former Prime Minister of
India, Shri Morarji Desai.”

For a very Imiited purposcesorry. [ was
not here-if Shri Faleiro has read something

out of this book, it is well within the rules,
the book which has been mentioned here.

DR. SUBRAMANIAM SWAMY : He
read from The Blitz,

(Interruptions)

SHR1 BUTA SINGH : [ mean, the
book which has been mentioned here in the
Calling Attention notice itself If he has
read some portions of that book which has
accepted by the hon, Spcaker to be a sub-
ject for today’s Calling Attention, then there
is nothing wrong in that, Everything is
subject to scrutiny, You may kindly go
through the proceedings, If, according to
the hon. Members opposite there, Shri
Faleiro has read something out of the way...
((Interruptions)). At the same time, a book
which has not been mentioned...

DR. SUBRAMANIAM SWAMY : It
has been mentioned by Mr. Faleiro.

(Interruptions)

MR. DEPUTY-SPEAKER : He is
not mentioning about Mr. Faleiro,

SHR]I BUTA SINGH :
mentioning about Mr. Faleiro,
tions). 1 am not talking about Mr,
Faleiro. (lnrerruptions). 1 say, about the
book which is not mentioned here, under
the rules you capnot allow any portion of
the book to be read unless a notiee has been
given to the Chair and the Chair has given
permission,

I am not
(Interrup-

(Interruptions)

MR. DEPUTY-SPEAKER : He has
given notice. Mr. Paswan, you continue,

(Interruptions) *

MR. DEPUTY-SPEAKER : Sit down.
1 am making an appeal to that Member.
Why do you get up every time ? Itis not
proper.

(Interruptions)
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SHRI K. LAKKAPPA (Tumkur) : We
are helping the Chair : hz should confine to
the subject matter. That s all.

(Tnterruptions)

SHRI RAM VILAS PASWAN: Why
dc you advise me ? You have no right to
advise me.

(eTaTA)

g3 st faesy faar 2 fo & g+
frarg & w1z asar safx 72w & 7geq
F et faasy ofr 937 fzor e qma
ITAN qANiT T 41 (swrvA) HY A7 @07
Far ag zafan ot &2 & =wEda fagw
weAT ST A ST AT 97 19 H FET

(za=ama)

MR. DEPUTY.SPEAKER : We will go
through the proceedings. All right, let him
read. We will go through the proceedings.

-

(Inrerruptions)

MR, DEPUTY-SPEAKER : Hon.
Members, Mr. Paswan has given to mec a
letter, I think now not, but of course prior
to this, which says :

“To the Deputy-Speaker.

Sir, I will quote one paragraph from A4
Dangerous Place written by Daniel
Patrick Moynihan.”

(Interruptions)

MR, DEPUTY-SPEAKER : And there-
fore, 1 think he has already mentioned that
paragraph. Now, Mr. Paswan, you go to the
next subject. Don’t go on reading.

(Lnterruptions)

MR. DEPUTY.SPEAKER : Mr, Pas-
wan, go to the next subject, You have given
only one paragraph to be read.

(Interruptions)

PROF., I[MADHU DANDAVATE : He
is not reading even the entire paragraph. He
is reading only one-fourth of that paragraph.

SHRI RAM VILAS PASWAN: Iam
reading only one paragraph. (Interruptions).
That is what I am telling you. But you are
not listening, (Interruptions), It says :

b, v We had twice, but only twice,
interfered in Indian politics to the extent
of providing money to a political party.
Both times this was done. in the face of
a prospective Communist victory in a
State election. Once in Kerala and once
in West Bengal, where Culcutta is
located, Both times the moncy was
given to the Congress Party, which had
asked for it. Once it was given to Mrs.
Gandhi herself, who was then a Party
official.”

This is the one paragraph I recad.

(nterruptions)

MR, DEPUTY-SPEAKER : Prof.
Tewary, what is your point of order ?

(Interruptions)

I have allowed him, Others may sit
down. Mr, Paswan, you also sit down and
take some rest.

PROF, K.K, TEWARY : This Calling
Attention was on a specific precise matter,
But unfortunately some deviation has been
permitted. Mr. Paswan starts with Monyhan,
In fact the issic starts with the book written
by Hersh,

By way of referring to certain things he
can of course allude to that book if you
have permitted,

You have permitted only a quotation
from that book. But have you gone through
that passage what it contains, what is the
nature of the allegation specified therein ?

MR. DEPUTY-SPEAKER : He has
only just now given that to me,
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PROF. K.K. TEWARY : Have you
allowed that allegation to be levelled ?

MR. DEPUTY-SPEAKER : Even if he
is quoting from any book or Shri Eduardo
Faleiro has quoted, when we go through the
proceedings if there is anything which in-
fringes Rule 352, we will take care of it.
Whatever they quote or have quoted if it is
unparliamentary, derogatory, defamatory, we
will not allow it.

(Interruptions)

Y T faenw qraFm o ITIETY
wzrey, #q4 zafaq s 937, F7ifE
wa fadw aefY Sarg T ¥ Wlv AR
¥IA F T AT g Sgra ¥ FFr g fw
aiqr gizw  fafaee & Ay ¥ o
w7 wrzw  fafazex & HAgg #@raar
q9T a1 §9 WHAT 97| H FET I
FIET F W g, a9 AMEAT A2 91
T gas1A qrgw fafarze sfv s gax
- ¥agd gz fafaeer 41, 4% "y A
fsrd s Awrar @, 43 UF CFGEIT A1
AT 39 wrage A FEr1 ¢ fF 7 a9 719
@ qar fzar & &T gHT AT wagE@ TNA
AT g, o7 FIUT ST |1, gAF qaq H
ST /IS ANTAT §, F7 UH UITT A AATAT

g
(soTa )

SHRI JAGDISH TYTLER :
unirue, Totally untrue,

Totally

(Interruptions)

A T fawrw argEE 0 ITIETA A,
§ 5g e a1 f& afz -

(saaw )

MR, DEPUTY SPEAKER : Why do you
not put the question now ? Already half-an-
hour is over,

(Interrupiions)

oY 1w fa=ra g - IIrSTE S,
#AT AT 79 AFT K F30 9f, H IFFHT 98
FL GAT AT § |

“I certainly would condemn the irres-
ponsible statement of this kind if they are
proved to be incorrect, because | am
not in a position either to prove or 1o
disprove it. 1 have not made any
statement about it, The Home Minis-
ter went to say (at that time) that Mrs,
Gandhi should file a suit in this coun-
try against the Indian publishers and
immediately the facts will come out.”

G ST IFIT A FT A gmMT WA A
AT aFq fruFe fdgr # ag FgA1 A1EAT
qr-°

MR. DEPUTY SPEAKER : What is
your question now ?

SHRI RATANSINH RAJDA (Bombay
South) : Sir, don't expose yourself to partia-
lity. I have drawn your attention.

MR, DEPUTY SPEAKER :
down. Your name is also there in the list.
1 am only helping you. If he takes a long
time, 1 will not be able to call you. (uterrup-
fions)

Please sit

SHR] RATANSINH RAJDA : You
have allowed Mr. Eduardo Faleiro. Kindly
don’t expose yourself to partiality and char-
ges of partiality. ([nterruptions) You
cannot have two conducts, two standards.

DR. SUBRAMANIAM SWAMY ; Itis
not a military court.

MR. DEPUTY SPEAKER : Am I not
to ask Mr. Paswan to put a question ?
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SHRI RATANSINH RAJDA : Don’t

take a double standard,

MR. DEPUTY SPEAKER : I have

only asked him to put a question,

SHRI RAM PYARE PANIKA (Rober-
tsganj) : For call-attention, only one hour
is allotted.  You have to prescribe the time-
limit,

st Twfaem qrag@ o ITrens S,

&y gz zafwg #ar fF 92 At |

# facg g, AR zfeawr aidr & faeg &,
AT S KIRA-THA(AELH g, T FEAFT F
5, ITAT ATAT AT AFT A dZA7 H QR-FI-
9T G FIE FIT FT Jra F AT g
frarm v &Fy  uFg-grzAfafacer 91
ATAT AT §, gF qr g Fwoaw (=)

FT BITHT T T F FTATT T QR AT
97 3 J1T F#1 q93 § 5 @
2arg w-wag § (swawd)

SHRI EDUARDO FALEIRO : It is

not true.

SHRI RAM PYARE PANIKA : Itis

baseless,

oY v fawm A 3qFr SMA-
grr YT IFFT owiaT & AT #8135 =
e aar axgr g A afan o ag

(st

wgfed ot 78Y, ITIeAY WA, A
a1zl oF fam & a0 ar wrer T€) gar
& TS SIIHT g7 AT @I &L, AT HUIIHY
wizaey fafafeet @r 81, st 3w %1 99-
ST ®AT TFT &Y, AT BT &7 FI19 7T
@I &Y, 99 ¥ (@I 37 $F2F T AFT

FAT faweT srare oT ag) 78 §, T Trgernd
§ HTATT 9T HIT T ETT F AT T, §AAT
T oA @y § A wAfar 99

YrTHY TN € ATIAHY & fEArH oAIAWA

qAMA &, T IT ATIHT  FT E HTHIA
72 &, R geF F1 TN § AT AT T
FLg A (1T UAIAAT AATHT % F a1 §
HAHY FF1AAT 2T g —afg 17 FRAFT
¥ AAT A1ZA &, AvAwr ¥ fawrew § ,afz
qAAF F fGATE ITX O OF A19F THIF
A & fEATR 39 97 ®1 @A AT
AT A agi 7af #2171

tafay # ag F3ATAgAT § TH |EA
FHIETE ¥ Adr uged’ A uHiReT
AT & YT T AT 19 9@y AR 2 fF
WHFLT AT A U’ F 8T § IT AT
qifwrzd A7 7T HIT AGT ¥ A F A0
Sg A qO AT AT Fddrar | drmar’
ufzd, ST ¥ fAFaAT 8, 39 A FgT ¢ fF uF
Ffadz WAt ar ) et ag www (M)
% 2 1T UF IFqIEFE QIEE 9T E | 48 &1
2 - 8T gT WY @ —T8 9IHIT FasAry ?
(sagu1A)

¥ o) WgrEg ¥ AT AT §—qT
gg arq =gl Ag g f& ag sraT fawd
faer &, a8 927 oo WT ¥ faar 91 &Y
wrzw fafarzs & a%efoge & owmifas
uziafarzmy & = & o7 379 faaq &
a1z g afeaw faar @ ? 9t F9-5g2r § ag
ggRfF e 3w ® AT W@ FI WL
Fgat ¢ f faduil #1819 8 |

AT ALFIT Fgar ¢ & |1, g, v n
grq § I WITa q@IT AT Ig Fgal &
A w97 /AT T FZAY & fF gmT AT H o
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(= T fawra araEe)
A g8 a7 § 6T AT " A A7
CATZAT AT & | a7 I§ TaAHe 0T T
g IIT HAT FEAl 2 fF ocATewma fear
TR FAR 9T F fazwr FEa g |
¥ za fau ag #g wr g fF 7z agq 9i<
qIHAT & |

MR. DEPUTY SPEAKER :
or -‘Plantation” ?

“Planted”

Y nmEAR CEIA AT AT
FT Z00 Aty IfEF o o3ETE AR o4r f+

FAR 97 F eqrezord fwar aar & 1 (smwaand)

MR. DEPUTY SPEAKER : You Con-
suit the rofessor
MR, DEPUTY SPEAKER : Y ou

Consult the Professor,

At T fasm g e fenfEar
T B, AAT9 HAT A FEAT F ) EFWIT
FTT AT AqAr 2 fF # g9T qgH=7
fazar & gar 741 & A1z F9 q10F 99
A1 qar 93 F, ¥ $479z F7 fufqew
TAT FAT F AYT &1 FE g qar farg
YT &M &g F, AT T AT AT A AN §,
gAH fam sty arr &7 vg F qgi 47 7 7
EITIT NMA TV OWIHAT T AT OIEE |
mfam &3 Fzr 2 fF za%7 a7 7 791
gifgm 0% & fazo q47 A1 T F24T "ATEAT
g fwza avz &Y fzafaa Aifa & ¥
TEN AT | AT AT AT FAAII0, q12
YAQT TA(T FAT F1 ATHAT BT AT 3T
ST FA1 F7 WIGAT 2T, 907 &7qT AL
faar, & ar dig-rg fzama qfse ok
AT &1 fzama #1f30 $YT sa< fzama
T F7A 2 AT & 72 A FIA1 g fF A
@E fau oF Fed FHWA daam

ST 1977 § 92T 1 I ET AT FY,
1977 % F17 FY ATHFIT F[ ATH FT HIT
FANIT AT FT AT F¢ fF fra U
fra ¥ =19 Af3-wiz g41 21 38 MAr AT
TATT 2 | oI

ITreqE AT, & 47417 § $FAT MG AT
fr 7Y 2 A 7zF ArEziAar & oW
fafares & FAT A7 A0 1T A T
AT fF IAFT ATH TS A ®AT AFE
a1 39 fafazzg 7 g7 == w0 7 1A
FHI-FHT 917 17 F {97 977 F g9iT JAT
A gEH AT FIT G| Al FIEIT &
qTTH & UF T wHIOT (AGFT AT ST
17 JIT T4 FAT ITH ATHG T7 {1 3q
FT AT &1 Aqa(7 F {47 98 gor ar %
fazalt & a9 FaaT Aiz-Nz & ar A€l |
g1 aamr f& 77 g avad 8 AgL
g7 | F1 a4 TV A17 | =SET g
AT 7 1A THFOT AT TET 21 T
ZOTL AT X UF TTAE 9T T AT
AfFT AT AT qNIAIE B, 9F AL Ggl,
fag & vs Famz vx & fufares § @y
¥ famr war & 7 s W 3z Wi g |
T qUATFE T 14921 &7 wrg fagr ) &
SIART IAFT 93FT A1 3ar g | I9q
FEr e

Deputy Prime Minister by Indira

Gandhi in 1969-—but Stayed in her
Cabinzt .‘,”

AT QAF A 1 TFIT TF F, HFHT
F1 ZET FAET I WETW A uF fqre
ATHIT FT &1 & fF a8 1wt andt o s
arg g A AT Ay #7 qrdf F stran
gl S8§F fEars s s sEad

FUT
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MR. DEPUTY SPEAKER : Please put
your question,

st vw faarg araa & TR

grT a1 gard qed1 J1gar g &
ST Al 1 UF U 9T A @ A

78 99 ®g & SAar @& F gug A
gfreer et & qrasw ® ST FET
AT 97, I9F IR F g Fg fear; #
AT FY AU WIE ¥ Wek FgA A &4
Al setar ) & HA Agiem & OF Grar 9t
g% QoA =rgar g : fe guik Qw &1 S
FEATHT g @I g 31X ag wIed g W@l
g fF gaR AW A =z fawm @ g
AT g I fFRE A 1 A1 REr
gAT &, TG AT ATH AT & A4 & 9T §
AT g4 FAT AT WY Fwgar § foF gwIR 9%
# T ag 99 AT g, A1 g Ay Al &
fag srrg &dtwa d313 & fag qare §
ar agry ?

FIS FHITT d3 ST gF AT T Fi9

F AT sgrge qux fawrd &1 §Iq @
@ |

gAY AT FgAT ug g [ aq1 ag dgy
¢ f@ q@s ua. . @1 JgWA gHAfaF
uefafaegwa, srzw fafreer afouz &
faar ar T Iax arg Arw¥ qfeaw fEar
gqr |

TES HATAT U FgAl ATg T fF A=
Tq I FT ABATe IAAT §, &AHT qAT
1T FINAFAT AfAT AT qIE-FIE F9-
Arxq fF ATa% qrg W FIA-FT gAY
g ot faret uee &, Ahmvee # gr @@
e 9T &, SA&T IE-IE ATH q6T
TAATIY

st QY. & ey v § o et
#qarg g, a9 ¥ agy qv fear §
ATTHT AT TAHI T

Sgi 9% I T AW B, €9
fFara & a & <Y £9 °qr g Ig are &
qare g, ¥ qI6-a1% Fg 97 F1gar g =
AT AT FT FIS AYHT A @I | g
AAAT JIAT A ¢ F9AC § a8 FgT 0
99y g f& gaad @ig qg &
SEIM

gar @ ST gy wEr fF qEw
gHIR USga ¥ Fgi A ¥, qTFHTAT UA-
gT ¥ FEl e g€ o7 ar THHT FATL 4N
FEl ot &1 fawrs agl §

DR. SUBRAMANIAM SWAMY : He
has quoted Mr. L. K, Jha.

SHRI P. V. NARASIMHA RAO : He
has quoted Mr. L. K. Jha but he has never
said that he bad it from Mr. L. K. Jha. He
quoted from what Mr_ L. K. Jha wrote.

DR, SUBRAMANIAM SWAMY : NO,
no. He now recalls. ’

SHRI RAM VILAS PASWAN : Mr.
Jha recalls.

MR, DEPUTY SPEAKER : Minister
will reply why do you reply ?

STAYTA
st o faawm quaa : AfadeEew &
FIA-FIT & 1. 1. @, & udE §, gEwr
FqE I AAT A1 | (377917)

oY oqr At Fefagee  qwga A
fea-feg & faamr qear @ gz oF O
aId § 9T gER AEQA g gEiEg qg
Tel & feet & faad ot aog & s@=t
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(Y qr.aY, FIFagera)
1% gAR@TA fag g #R ag A
feara § fae eref), og Ta7 @ g | 39
AT FT HIE a9 g ¢, g A RIS
FgAT AT § |

MR. DEPUTY SPEAKER : Mr. Ram
Gopal Reddy will speak now.

(Interruptions)*

MR. DEPUTY SPEAKER :
record whatever he said.

Don’t

DR. SUBRAMANIAM SWAMY : His
question should be answered

SHRI P. V. NARASIMHA RAO :
His question is irrelevant. This does not come
out of the Call Attention. I refuse even to
take a note of that,

(Interruptions)

MR_ DEPUTY SPEAKER : There is a
limit for every thing. How can we conduct
the Parliament ?

(Interruptions)

MR. DEPUTY SPEAKER : Mr. Ram
Gopal Reddy will speak now.

s gHo TrAMaTT Y (fAstramET):
JUTEqE] WgIad, gHIR WA WY # agd
F=BT AT args ez fagr &1 WU
JGE A arg FE & SelA IUFT A1
FT A T@T g A g qIq &1 arfaarde
F frers & @ro &1 gEY S9ar gt R
YISO & aIEdl AT g AT A7MRY,
¥ JeeT ITHT AZATH FI I g | Tg 2@FHT
wA T fweqt arg aiar § o gw a9 ¥
AT FQ 4 | TF HIIHT F 3 IIAT 97 |
U fad ag aredT @Y 191 HX IR ATH
I TG 37 | TR fAwEET "I |

qAYSIT 7 g1 fF @l av 9 A% AfFA
ST AT T TE | TG FAq g1 A
CIEECHECIEE T T -

Mr, Morarji Desai is a respected per-
son, and the External Affairs Minister has
categorically stated...

MR . DEPUTY-SPEAKER : Mr. Reddy,
I hope it is not your nose.

SHRI M, RAM GOPAL REDDY :
My nose is intact.

SHRI SOMNATH  CHATTERJEE
(Jadavpur) : Even flies will not touch him,

MR. DEPUTY-SPEAKER : They will
touch him because he is a sugar magnate,
(Interruptions)

SHRI M. RAM GOPAL REDDY:
When Mr. Morarji Desai was with Janata
and was Prime Minister, he became blind
just like Dhritarashtra ; he allowed his Cabi-
net Ministers to do all sorts of atrocities on
cverybody, As you know, Dhritarashtra
allowed his wicked son, Duryodhana,.,.

AN. HON. MEMBER : He has switch-
ed over to English now.

st T M I ¢ IR A=Y

aXg d FuATEr 9@ @ awq fge|r #
ATy ag @l A fgwdr &g

ST FT § I F gAT W@TE

When Mr, Morarji Desai was Prime
Minister, he was surrounded by all sorts of
people and they perpetrated all sorts of
atrocities on everybody just like Duryodhana
who perpetrated atrocities on the Pandavas,
who burnt the house of the Pandavas to kill
them, who poisoned Bhima, who ill-treated
Draupadi. So much had been done by him
and yet, Dhritarashtra was sitting on the
chair silently. So also Mr. Morarji Desai was
sitting quiet when all these people committed
atrocities on others...

* Not recorded.
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DR. SUBRAMANIAM SWAMY :
This is the latest Shakespearean comic relief.

SHRI M. RAM GOPAL REDDY :
There are cases now in the court of New
York...

SWAMY :

DR. SUBRAMANIAM

Chicago.

SHRI M. RAM GOPAL REDDY : ...in
Chicago, wherever they are. After the dis-
posal of the cases, after dismissal or acquittal,
I want to know, whether the Minister is go-
ing to institute an inquiry and also censure
that man who has written all sorts of things
against our former Prime Minister, whatever
his political affiliations may be. That is very
bad. I want to know whether the Minister
condemns it.

SHRI P.V. NARASIMH RAO: The
matter is before the court. How can I say
what I am going to do after the court.
has given its verdict ? It is a hypothetical
question.

MR. DEPUTY-SPEAKER : Mr. Rajda.
RAJDA : Mr.

SHRI RATANSINH
Deputy-Speaker, Sir...

MR. DEPUTY-SPEAKER : Thank you.
SHRI RATANSINH RAJDA : You
still continue to be the Deputy-Speaker.

Sir, the House has been discussing a
very important question. (Interruptions) I
think, you will have the courage to hear what
I have to say...

AN HON,Z MEMBER : Have the cour-
age to say that.

SHRI RATANSINH RAJDA : 1 have
shown my courage openly. You have still to
prove your credentials. (/nterruptions)

As far as this Call-Attention is concern-
ed, it calls the attention of the hon. Minister
to certain allegations or accusations made in
a book written by Mr. Seymour Hersh. I

|
\

would have been greatly pleased if the entire
debate and discussion had gone on at a parti-
cular level, on a higher plane. But unfortu-
nately decorum was not maintained and
several charges were levelled without any
basis. And susprisingly they were allowed.
I am very much pained at that. My hon.
friend, Mr. Faleiro, spoke something here.
One thing we have to agree. There are
political parties in this country, and there are
leaders of political parties. Attempts to run
down a leader of another party without any
basis is despicable and should not be en-
couraged at all.

( There are political leaders of other
parties in this country. I am going to request
and plead with my friends on this side not to
indulge in the game of character assosination
and mud. Slinging with veterin motives as it
will non-remain are way traffic and howmany
in you and your leader. Sir, I have been
in politics for thirty years ever since Quit
India movement. I never have seen anything
live this without any basis. The political

. leaders belonging to our party must not be
| run down like this.

That attitude will comp-
letely deteriorate and degrade the entire

. public life in this country. I hope wiser coun-

sel should prevail with them. ((Interruptions)
Unfortunately Liliputians are parading as
politicians. (Interruptions) I am talking of
certain fundamental principles which are
universal facts. Please do not interrupt me.
When Mr. Lakkappa is interrupting me I
must tell him plainly that he is not on firmer
grounds. He should not interrupt me. I

n tolerate any other Member but not Mr.

{.akkappa.

Now, Sir, Shri Morarjibhai Desai is
tallest among the tall figures in this country’s
politics. You may not agree with him, nor
does he expect seekers and grabbers of
power at any cost to agree with him. There
are certain people who are Morarji-haters.
Whoever takes a strong stand on certain
principles is bound to be attacked by some
of the people. If an one like Shri Morarji
Desai in public life or, for that matter, Shri-
mati Indira Gandhi for whom I have regard
takes some strong stand, some people are
bound to attack him or her. But, nothing
goes against them because some people level
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(Shri Ratansinh Rajda)

criticism without any ground. Here, we are
discussing a calling attention. Mr. Hersh has
made certain accusitions against Morarjibhai
that he was a C.I.A. agent. That is the focal
point which we should discuss and discuss
it dispassionately to find out where the truth-
lies. Can any Indian say by putting his hands
on his chest that Morarjibhai could stoop
to that level ? As soon as this thing came
out and it was published in the press, the
entire country-there may be certain exceptions
like Mr. Faleiro-rose in fury. I have secen
Mr. Faleiro kneeling before Mr. Desai when
he was in power, It may be Mr. Stephen or
Mr. Faleiro, They were importuning before
Morarjibhai I would not have said this if my
friends had not spoken about Mr. Desai like
this. (Interruptions) Now they are perturb-
ed because things are not palatable to friends
like Mr, Faleiro. They rushed in where
angles fear to tread.

MR. DEPUTY-SPEAKER : You need
jump to that. Come to the point,

SHRI RATANSINH RAJDA : I would
not have said like that. I have always main-
tained the dignity and decorum of the House,
(Interruptions) 1 do not want your certifi-
cate I never thrive on your certificate in
public life. Morarjibhai does not care for the
certificate of persons like you.

MR, DEPUTY-SPEAKER : Mr. Yadav,
if he does not yield, why do you interrupt
him ?

SHRI RATANSINH RAJDA : Now,
Sir, when these charges are levelled against
a tall man of this country, it becomes our
national problem and a subject of our natio-
nal bonour. This is the question of our
self respect and that is to be vindicated, If
Mr. Desai or any Indian, for that matter, has
done something against the interests of the
country or if anyone has tried to sell our
country, hang him. He may be anybody. If
Smt. Indira Gandhi tries to sell our country,
she must also be hanged. Is there any iota
of truth in these accusations against Morarji-
bhai ? That is the focal point. I say that
there is no iota of truth,

SHRI K. LAKKAPPA : How . can you
say this ?

SHRI RATANSINH RAJDA : Mr.
Lakkappa, you are not the judge. [ say there
is not an iota of truth in these charges.
Therefore, the moment the charges were
levelled and made known to the public what
was the immediate and prompt reaction of
the press and people of this country ? Fulmi-
nating fury came out from the masses, from
the press and the people alike. 1 feel this
Government must take note of that reaction
of the people. I would have wished very
much if Government had risen up to the
occasion. Here is a national leader. You may
not agree with him. But, when these charges
are made, we must refute them, as patriotic
Indians.

16.00 hrs,

Government did not do that and be-
cause of that the hon. External Affairs Minis-
ter, you have made yourself liable to the
charge by the masses of this country that
when it was required to vindicate the
honour of a great Indian a tall national
leader, you have failed in your duty miser-
ably and that is my charge against this
Government. You did not rise to the occa-
sion and you are taking shelter behind Mr.
Moynihan’s charge. Stating that when Moyni-
han wrote against Shrimati Indira Gandhi,
Morarjibhai and Janata Govt. did not defend
her. The reason is clear, When Mr. Moyni-
han levelled charges against Mrs. Indira
Gandhi in his book the same were not deni-
ed by Mrs. Indira Gandhi.

Sir, these two things cannot be equated.
I am trying to plead as somebody has talked
of Dharithrashtra and Mahabharta, here is a
panchayat and I am pleading to their consci-
ence if at all there conscience is alive-that
these two things are quite distinct. Mr.
Moynihan made the charge. Those charges
were written down in his book where he said
Mrs. Indira Gandhi accepted money for
Kerala election for Congreas party. (Interrup-
tions)

Now, Sir, at that time Mrs, Gandhi
did not deny the charge. (Interruptions)



393 Allegations by Mr, Seymour Hersh BHADRA 4, 1905 (SAKA) Against Shri Morarji Desai (CA) 394

The Minister will answer, please sit down.
He is a sober person. When Mr. Hersh
levelled this charge immediately Mr., Morarji
Desai branded it as a sheer mad story.
{Interruptions) I am not yielding. Now, Sir,
Mr. Morarji Desai immediately contradicted
and refuted those charges. Thereafter he has
gone to court of law, (Interruptions) How,
Sir, this entire things makes a very bad affair
and as my hon. colleague, Shri Paswan, said
it is not good for the entire country, I am
viewing it from national viewpoint that any
outsider a  foreign power-should charge
leaders of one party or the other as CIA
agents. That militates against our self-respect
and national grain and we must oppose it
unitedly. Unfortunately, that is not being
done and that is why ] am requesting the
hon. Minister to rise upto the occasion
declare unequivocally that Government docs
not believe in those charges which have been
levelled against Shri Morarji Desai.

Now, 1 would like to pose certain ques-
tions to the hon. Minister. There is much
material with me and I can speak for one
hour on this subject. One thing is certain
Shri Morarji Desai is a man of principles
who stands and falls by certain norms in
public life. Nobody believes in the baseless
allegations made against him and whoever is
levelling the charge against our National
leader like Morarjibhai must be an insane
person and those who speak against him
must be suffering from insanity or inttermit-
tant bouts of insanity or some on that side
have shown here. (Interruptions) The hon.
External Affairs Minister, in the Rajya
Sabha and here also made stereotyped state-
ments. He is a sober person and a responsi-
ble man. I would like to pose certain ques-
tions. I hope the hon. Minister has gone
through yesterday’s ‘Hindu’ and the news
item on the front page captioned ‘Hersh’s
charges against Desai found bascless’. It says
that the Government of India, the present
Government, made enquiry and they have
also come to the conclusion that there is no
basis for these charges against Shri Morarji
Desai. Now, what I would like to ask the
Government is this. Mr. Hersh has referred
to a particular period during which certain
information was leaved to C.I.A. by a Cabi-
net Minister, He has stated that Mr. Morarji
Desai, a Cabinet Minister, was passing on

information. Is the hon. Bxternal Affairs
Minister aware that at relevant period, which
Mr. Hersh refers to, Mr, Morarji Desai was
not a Member of the Cabinet ? That is one
thing.

The second thing is this : May I know
whether our Cabinet secrets are being leaked
out even at present ? May I know whether
Government has taken any precaution to see
that no CIA or any other foreign agency
works to the detriment of the interests of
this country ? Have you taken precaution
that from henceforth no Cabinet secret will
be leaked out, no national secrets will be
given out ? Will you make a foolproof sys-
tem in the Cabinet so that cither CIA or
KGB or any other agency will not be able to
pounce upon, will or have access, to our
national secrets ? That is my question. May
I know whether you accept that State secrets
were leaked to CIA or not ? That is my very
pertineat question on this subject. The charge
is that one Cabinet Minister furnished infor-
mation. (Interruptionsy Mr Lakkappa, I
have pleaded with you. Kindly listen to me.

MR. DEPUTY-SPEAKER : Now you
must come to the last question,

SHRI RATANSINH RAJDA : My
question (b) is this : it has been widely stated
that a Cabinet Minister during the relevant
period-not Morarji Desai ; that is an estab-
lished fact-but a Cabinet Minister...(I/nterrup-
tions) Now, along with them if you also
laugh, then, I will have to say something
more.

MR. DEPUTY-SPEAKER : We have
to confine ourselves to the subject matter of
the Calling Attecntion. Beyond the subject
matter you should not ask any question,

SHRI RATANSINH RAJDA : In my
armoury I have got full equipments and
weapous.

MR. DEPUTY-SPEAKER : Not beyond
this subject. You cannot go beyond this
Calling Attention Motion, Nothing beyond
that. Cabinet Minister and all that you can-
not ask. You cannot get a reply also. 1 am
not permitting that question, :
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SHRI RATANSINH RAJDA : Which
question you are not permitting ?

MR, DEPUTY-SPEAKER About
Cabinet Minister or somebody, you said.

SHRI RATANSINH RAJDA : I am
talking of the relevant period which Mr.
Hersh refers to.

MR, DEPUTY-SPEAKER : You can
refer only to Morarjibhai Desai; you can
put a question only with regard to Morarji-
bhai Desai. That is the subject of the Call-
ing Attention Motion. Calling Attention
Motion is only on that.

SHRI RATANSINH RAJDA : You
did not interrupt Mr. Faleiro and others.
He quoted from that book,

DR. SUBRAMANIAM SWAMY : The
book says, Mr. Morarji Desai was Member
of the Cabinet and Mr. Faleiro and others
swear by that book.

MR. DEPUTY-SPEAKER : Please put
only relevant question,

SHRI RATANSINH RAJDA : I am
putting only a relevant question, so that the
entire country will know what is the truth.
The truth is this. At the relevant period in
which Mr. Hersh refers to, Morarjibhai
Desai was not in the Cabinet. That 1s one
thing. Another thing is this. References were

made by my colleague Mr. Ram Vilas
Paswan. ..

MR DEPUTY SPEAKER: And reply
was also given.

SHRI RATANSINH RAJDA : 1 would
like to put this question to the External
Affairs Minister, Is the External Affairs
Minister aware that a particular Cabinet
Minister furnished information to the C IL.A.
who Was one of the Ministers in 1971 ?

And the said Minister has got history
which is known to the Government of India
also. This person had an excellent equation
with one of the employees of the United

States Embassy in Delhi. Whether our coun-
ter-intelligence was aware of this and that
U S. personnel was shadowed by them. I am
putting this question with a sense of responsi-
bility. This is a pertinent question and I
seck his reply and if the answer comes, the
entire House will know who is in the dock-

Mr. Desai or a person sitting on the other
side.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : The more I listen to the speeches of
the hon. Members, the more I feel convinced
that my statement was exactly what was
needed, nothing more nothing less. Mr. Rajda
has referred to a report appearing in the
‘Hindu’ daily. 1 have seen that, If he had not
referred to it, may be it would have been
better, But since he had referred to it, I have
to say that is not true. In fact, I have answer-
ed a question on those lines already. (Interrup-
tions) Now, about the precaution for the
future, since he has emphasised the future that
casts reflection according to him, on the past,
I am not even agreeing to the past. Let us see
what happens in the Court. It may turn out
that both in the past, the present and future,
everything has not been true. So, let us wait.
Let us not immediately jump to the future,
I can assure the House that the Government
is vigillant in all these matters.

Then about the other Minister, whoever
he had been or not had been, I would not like
to say anything because again that does not
really refer to the Calling Attention. One
Minister is enough. Let us see what happens
in the Court. Let us not allow our imagina-
tion to soar higher and higher

SHRI G M. BANATWALLA (Pon-
nani) : Mr. Deputy-Speaker, Sir, I welcome
the statement of the Hon. Minister that the
Government is vigillant in the matter and,
of course, it should be vigilant in the matter
because it is rather serious. It is a serious
thing that an American author has chosen to
make allegations of the type which are
embodied in his book. Of course, Shri
Morarji Desai has been referred to in this
House as a great leader and as a tall per-
sonality, I have not risen perhaps like many
others to crave for a clearance certificate
frprn the Government in favour of one who
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has been described in this House by some,
as a national leader and a tall personality.
So, I have not risen to crave for any such
clearance. It is indeed a difficult task for the
Government to go on replying to all sorts of
allegations that may be raised against one
person or the other, Otherwise, perhaps this
Government, I am sure, will have nothing
else to do but to go on replying everyday
when they come forward with this kind of
questions.

However, the hon. Minister has referred
to a precedent of 1979. He said that in the
1979 case, the then Government, the then
Home Minister said that he had no comments
to make, and that the presumption was that
if the writer had not believe that what he
was writing had any element of truth, then
he would not have written.

SHRI P. V., T:IARASIMHA RAO: 1
have not said that,

SHRI G, M, BANATWALLA : The
then Minister said so. This is the precedent
you are following in the sense that the pre-
sent Government says that they have no
comments to make. 1 want to ask a specific
question, whether the Government really
believes that the allegations made are true
or not. I said that this is not the function
of the Government to go on replying to all
sorts of allegations, enquiring into these and
all that, but there is a difference in this
particular case, 1 am not, as I said, craving
for a clearance for any personality, He can
look after himself, but there are certain other
points that arise from it.

The first and the foremost is the ques-
tion of national security, The Government
owes it, certainly not to Shri Morarji Desai,
but to the nation, to assure the nation as
to whether it was true or not, that there was
an informant in the Cabinet. The nation
must know it, If this question is not answer-
ed by the Government, then T would say that
it is an attitude of unpardonable indifference
to the whole issue, We are told that the
matter is before the court. Which court ?
Court in the United States of America.

AN, HON. MEMBER: Court in
Bombay.

SHRI G M. BANATWALLA : That
was another matter. The function of the
Bombay court is over. That is a different
thing, a minor matter,

Who will, go through the truth or other-
wise of the whole issue ? It is the court of
the United States of America ? Today, we
the Members of Parliament, in India are
being left at the mercy of the court of the
United States ? No, Sir. That would not be
a proper thing. As a citizen of India and as
a Member of this august House concerned
about the national security, [ would like to
know from the Government as to whether
the allegations are true or not. It is a matter
that affects our national security. Were there
any informants in the Cabinet ? Was Morarji
Desai one ? And if Morarji Desai was an
informant—I do not know—then let the laws
of this country not be at the mercy of the
decision of the Court of the United States of
America. We must proceed against howso—
cver tall a personality may be ; we must pro-
ceed against howsoever great and national
leader one may be if there are violations of
the laws of this land I am not concerned
with personalities. I am only saying—do not
place this whole thing, mortgage the whole
thing with the United States of America.
Let us perform our own functions. And,
therefore, I would like to know from the
hon. Minister as to whether in order to
evaluate the veracity of the allegations, the
truth of the allegations, the Government did
institute any enquiry of any type or not. The
Government have said that they have no
comments to make. I don’t want the com-
ments of the Government, 1 want the facts.
I want to know whether the Government
applied its mind or the Government held any
inquiry whatsover whether the matter of such
a serious nature involving the security of out
country is or is not true ? What was the
finding of that inquiry ? And if no such
inquiry has been instituted, then please don’t
mortgage ourselves with the court of the
United States of America and think of itg
findings. But in our own national interes
let there be the highest possible inquiry into*
the matter and let the laws of our land take
their due course.
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(Shri G. M. Banatwalla)

Sir, these days we are being told that
the CIA is very active, Under the present
regime over there, its activities, we are told
and we have apprehensions, it had increased
Here also it has been pointed out with res-
pect to an Hon Member, Shri Atal Behari
Vajpayee, who reportedly has said that there
is someone in America with high connections
in New Delhi and so on and so forth, In
view of all these things, the element of
national security cannot be over-ruled and
cannot be ignored

What are the allegations, Sir ? Let us
go at the substance of the allegations rather
than talk about the tallness of any personal-
ity. In the substance of the allegations, there
is a reference to the Bangladesh situation.
We are told that information was going to
the United States of America to the effect
that ‘the Cabinet has taken or is about to
take a decision that a war front will
also be opened at the Western Sector,
with West Pakistan.” Sir, these are the
matters which have now come out in the
book and have got wide circulation and
publicity You must either confirm or deny
it because these are statements that may now
affect the Indo-Pak relations also, Moreover,
it has been further implied in tbe Book that
some pressures came and the policy was
changed Then in that case the nation has
to be taken into confidence as to where the
truth lies. Of course, I appreciate the posi-
tion of the Government when they say that
they have no comment. But in view of the
seriousness of that thing and the nature of
the allegation made then, not with the view
to giving a clearance to any personality, but
with the view to looking at the national
issues that are involved, let there be a cate-
gorical answer to these questions.

SHRI P.V. NARASIMHA RAO : Sir, I
appreciate the appreciation of the Hon, Mem-
ber in regard to what the government has said,
because we said we have no comment for the
simple reason that we have no means of mak-
ing a comment publicly at this stage,

I am not going to the precedent merely
for the sake of technicality, Please look at
the matter this way. We are faced with a
situation where a former Prime Minister has
been charged with certain things which do

not depend on our belief or disbelief. They

“have been contained in a book which has

been published. Now, what do I do ? The
first reaction of any Minister would be to
find out whether such situations have been
faced before, This is what we do not only
in this case, but in any case, Whenever a
situation arises, the first question which any
government would ask itself is : have we
come across a case like this before ? Is there
a precedent, in other words ? Precedent is not
something identical. Precedent is something
which indicates us a cource of action. At
least a suggestion in regard to a course of
action under similar circumstances. This is
what precedent means, This I need not
explain. We found that just about 3-1/2
years ago, a similar situation was faced by
the previous Government, We went into the
question. The previous Government was
free, much more free than we are, to say
whether they believed in the allegation or
not, whether they have instituted an enquiry
or not, They have nog previous precedent.
They were free to institute an enquiry,
because nobody had gone to the court at
that time. In this case, my hands and feet
are tied, because I cannot...

SHRT G.M. BANATWALLA : That
was the question with respect to money. This
is about national security,

SHRI P.V. NARASIMHA RAO : This
is what I am saying. Let us not go into what
the substance was. The question is, what is
the course of action that a Government is to
take under similar circumstances., This is the
limited question.

DR, SUBRAMANIJAM SWAMY : How
are we bound by the American courts ?

SHRI P V. NARASIMHA RAO : [ am
not bound ; but Mr. Morarji Desai himself,
the then Government itself, very clearly said
that Mrs Gandhi should go to a court, Mrs.
Gandhi did not go to a court ; she did not
intend to go to the court ; and still nothing
happened by way of an enquiry or a denial
or an affirmation on the part of that Govern-
ment. This is the precedent 1 am referring
to. I agree this is a serious matter. I agree
that this also impinges on national security,
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national honour and national prestige, All
that I agree, but the point is...

DR, SUBRAMANIAM SWAMY : Our
Government did...The then Foreign Minister
went to Washington and spoke to Mr,
Moynihan, Did you do it ?

SHRI P.V., NARASIMHA RAO : He
got the book released, That is what you are
referring to, Dr. Swamy. 1 did not do it. |
plead guilty for that.

I am very clear in my mind that the
matter is serious ; but at the moment it is
not possible for me to say anything more
than place the facts before the Flouse. In
fact, the moment the book came into India,
was published, the news of the publication
was known in India, immediately Morarji
Bhai’s reaction was sought by the Press,
There was actually no time between the
appearance of the -book and his reaction.
And it was clear that the advice that he
tendered to someone else three years ago, he
himself was going to act on this times
Therefore, there was no occasion for me or
for this Government to institutc an enquiry
That would have taken two years, | do not
know how long.

Therefore, look at the logistics of the
problem : was there any time for this
Government to do anything, by way of an
enquiry, or of coming out or not coming out
with a reaction ? 1t was not just practicable,

Therefore, now the matter lies before
the court. Let us sece what the court brings
out We may not be bound by another
country’s court, in the scnse that wc are
bound by our Supreme Court or High Court.
But there is going to be an enquiry, a long
enquiry, enquiry into everything, every word
that Mr. Hersh has written, he is going to
defend himself, surely, So, at least what we
may generally take as truth  will come out
We may or may not agree with it 100%.
But Jet us see. That will depend on what
comes out,

16.29 hrs.

SALARY, ALLOWANCES AND PENSION
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

MR, DEPUTY SPEAKER : Now we
go to the next item-Legislative Business ;
bills to be introduced. Mr. Buta Singh,

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHR1 BUTA SINGH):
I beg to move for leave to introduce a Bill
further to amend the Salary, Allowances and
Pension of Members of Parliament Act, 1954,

SHRI A K. ROY (Dhanbad): Sir, I
rise to oppose this Bill because this Bill is
untimely, atrocious, arbitrary and will create
a very bad precedent to demoralise the
Members,

MR, DEPUTY-SPEAKER : You should
speak on the constitutional propriety of the
Bill and not on the subject matter of the
Bill.

SHRJS AK. ROY : Onc of the objects
given here is this.

MR. DEPUTY-SPEAKER : The consti-
tutional propriety and other things you can
only deal with at the introduction stage,

(Lnterruptions)

SHRI AXK. ROY : who is responsible
for the high cost of living ? The Government,
the Parliament, we all are responsible for it,
cither this side or that side. The government
is responsible for the high cost of living.

SHRI ERA ANBARASU (Chengal-
pattu) : He should say what is the impro-
priety, what is wrong with it and what is the
wrong procedure and not go into its objects
and reasons.
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